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MADAM SPEAKER: If you want to associate yourself with this issue, please send the slip.
...(Interruptions)
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SHRI KODIKKUNNIL SURESH (MAVELIKKARA): Madam, the hon. Minister is sitting here and he should react on this issue.
...(Interruptions)

THE MINISTER OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES AND PENSIONS AND MINISTER OF
STATE IN THE PRIME MINISTER'S OFFICE (SHRI V. NARAYANASAMY): Madam, on the issue of reservation on promotions

for SCs and STs, twice the Government brought an amendment in the Act, and it was set aside by the Supreme Court.
Thereafter when the Nagaraj case, the Rajasthan High Court case, came we referred the matter to the Department of Law
and Justice. The Department of Law and Justice said that the guidelines framed in the Nagaraj case have to be considered
by the Government of India. Even then the discussion is going on. I take into consideration the hon. Member's view on what
further course of action the Government of India is to take on the reservation on promotion for SCs and STs.

SHRI KODIKKUNNIL SURESH : When are you going to take action, Sir?

SHRI V. NARAYANASAMY: I said we are going to take it up. He gave the suggestion. The Government will sit with the
Department of Law and Justice and also the Ministry of Social Justice and we will take immediate action on that.



